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"entral Admin1srative iribunal

Principal Bench

0.A.No.404/2001

fion' b 1 e Shr 1 S. A. T. R1 zv 1 , Mernbsr (A}
Non'ble Shri Shanker Raju, MemberCJ)

New Delhi , this the 26th day of November, 2002

1 . Dinesh Thakur

s/o sh. Bindeshwar Thakur
r/o H-571 , SriNiwaspuri
New Delhi - 55.

2. Sant lal

s/o 5h. Du11 Chand

r/o Prem Nagar, 57/48 WC
Now Delhi.

3. Balwan Gingh
s/o Gi": . Rati Ram

D- 428, Gewa Nagar

Rajendra Thakur
s/o oh. Jago Thakur
1 :50, I'imarpur, Delhi - 54.

Ram A1 3i";an

s/o oh. Chandgi Ram
Vi11 . A P.O. Bhupr1 a
Distt. Jhajjar (Har),

Dilbag Gingh
s/o oh. Mage Ram
Vi'l . A P.O. Mazara (Dubaldhan)
Distt. Jhajgar (Har.). . . . Applicants
CBy Atvocatc: Gh. Balwant Sharma, proxy of Sh. Yogesh
G h a roi i a 1

Vs.

The Gscrotary
Ministry of Defence
OoN't. of Ind"^a

Mow Delhi.

"tio fkiof of Air Staff

A w : "oadquarters, Vayu Bhawan

mimanding officer

M '■JO : ,oooqj,ar cor
.V- ,  : istry of Defence

-■i- ' -ii ' ) . . . Respondents
.stvooato: None)

By Shri Shanker

ORDER fOral 1

. . . \A f I \ .
r\ CA.i U i i'i V U J .

'oand .

4y an order dated 18.9,2002 three weeks

3  a last opportunity, was granted to the



pondentt to fllo reply> failing which it shall be

j-umed that they are not interested in filing the

■y' Despite several opportunities and after

nng o" Dasti notices, no reply has been filed by

respondents till date. None has also appeared

today on behalf of the respondents even on second

•  ' • we oeprecate the callous attitude of

ravpo; idenos and proceed to decided the case exparte.

:h'..

•4- U ̂

'  •'•n rhi3 OA appl icants, who are working as
Sarhors in the Defence Headquarter, TPS Unit in the

pay scale of Rs.275Q-ASG0, have sought parity of the

pS;' scale with Barbers of Delhi Police treating them

as chi11od,

4. Applicants have preferred a representation

^'ospoi idents on 15. 1 1 .2000 which has not been

rosponded by the respondents.

View or tne above, ends of justice

would be met if the present OA is disposed of with

dii-oction to the respondents to treat the present OA

ar a sunn:c-antary representation and dispose of the

.  -jj. iua. ion ciS well as the- supplementary

:L-au ,Ofi ana pass a detailed and speaking order

two months from the date of receipt of a copy
u i  i 1 s order,

event the applicants are still

wviU i c be open to them to approach this

No costs.wj-rnal in accordance with law

t. i\

(Shanksr Raju)
Member(J)

'V
(S.A.T.R i zv i )

Member(A)


